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In the Karnataka High Court
Case No : Writ Petition No. 102628 Of 2023 (GM-KEB)

Vinayak M Rayakar & Others APPELLANT
Vs

Executive Engineer (ELEC) Major Works Division, Uttara RESPONDENT

Kannada, Kptcl, Hubli Taluk-580001 Dharwad District &

Others

Date of Decision : 25-04-2023

Acts Referred:

Citation : (2023) 04 KAR CK 0029

Hon'ble Judges : Hemant Chandangoudar, J
Bench : Single Bench

Advocate : Praveen Prabhakar Tarikar, Chandrashekhar R. Hiremath, V.S.
Kalasurmath

Final Decision : Disposed Of

Judgement

Hemant Chandangoudar, J
1. Counsel submission is accepted and office objection is overruled.

2. Respondent No.1 has issued the notification dated 25.03.2022 for installation
of 110/11K.V. transmission line on the subject land amongst other lands.
Petitioners claims to have filed representations to the respondents not to install
transmission line on their land stating that there are other alternative lands. The
grievance of the petitioners is that said representations have not been
considered.

3. Learned HCGP for the State and learned counsel appearing for the respondent-
KPTCL submit that representation of the petitioners will be considered in
accordance with law, if reasonable time is granted.

4. Placing the submission on record, this writ petition is disposed off directing
respondent Nos.2 to 4 to consider the representations of the petitioners vide
Annexures-D, E, F and G respectively and pass appropriate orders in accordance
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with law within a period of two months from the date of receipt of a copy of this
order.
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